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1 119.7.96 Heard Shri B.B.Fatnaik, learned counsel
|

for the applicant and Shr; UsBoslohapatra,
; learned additional Standlng Counsel for the 8 R D
‘ Respondents. Rerused the contents of the QO _
| . Original Application. The aoplicant entered @,9 M
| into service as subst itute EDJMailmen in . I
| the year 1984 under R.M.S.'N' Division at '
Bhub@neswar Branch on monthly wages. He is
St. No.12 in the revised duty particulars
| of zDSS against the vacancies of wDMM of

| SRO, Bhubéneswar nnexure-~l1). The applicant'|s
counsel says that this is official_l_y prepared. 7 Q}O
His claim is that S1l. No. 1 to 10 got regulan @3’( MW\. o
appointment. The Sub Record Officer Res. 5) /?\

dllowed the applicent work as Daily Mazdoor
Worker at the rate of Rs.25/- per day. He has I\
been continuing since ‘1990 as psr @ Daily ,/qﬁb‘

Magdoor Worker. His grievance is against the @M)\U'\
order passed by the Chief Post Master General
by which three posts of E & .M.Ms have been
, _ trangferred from establishment of R.M.5. to
| the establishment &f Superintendent of Post
Offices, Bhubaneswar. The applicant states
that when his turn came (in fact he is No.3
in Annexure-2) he finds that the posts have
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veol [19.7.96 transferred to another range. In this regard
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Annexure -4 is the representation to the Senior

Superintendent, ReMs.5 .« 'N' Division, Cuttack
where in the entire beckground of the applicant’
case has been ment ioned.
it is the Chief Post Master General, Orissa
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Circle, Bhub3neswdr, who ordered the transfer ?fcﬁ\,\ﬁﬂk

the posts of EDMM apparently depriving the
applicant of consideration for reguldrisation.
The applicant's counsel is advised to send a
re_presentation to the Chief Post Master Generai
in this regérd. The applicant sha}l meke a
representation before the Chief Post Master
General, Orissd Circle, Bhubaneswdar, within
ten days from the date of receipt of & copy
of this order. The Chief Post Mister Gereral

shall consider the applicant's case, give him

a right of personal hearing, and dispose of the

representation within four weeks from the date

of f£iling of the representation. Till such ti A e,e,”, 7 .
as the applicant's representation is considered e\# w M
and disposed of, if the transferred posts are ?tvaa B Z‘f“""/’
not utilised and filled, they shall not be Conga] .
filled up. ’
The Original Application is disposed ofls
Hang over copies of the orders to the %7’24 U,/uL&\
counsel for both sides. . ’D’I
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